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(vii)
(viii)
(ix)
(x)

(xi)
(xii)

(xiii)
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fed & werate gfeamr § o=y fIemey # wraaRd &) || e uRRefa § fcers,
et e g1 3y el § Y Ym=raRer fhar o1 |Gahdr 2 |
10. JTEAR©T Gfgdr |-

(i)
(i
(
(

=

(xiii)

(xiv)

RPN QT BT Tl BT |

qRABICT BT W3S qTaraxvl 1 |

A TR AR T SR T QRAdlerd WAt el / BT |

3Nerfore aTaraReT B T TRl BT |

TN R1eAd DI UST—UT6H IR H A T8l BT |
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[eed JRIPGIGareds & JarK 9 s AMal R el gaax [ eed &+ &l
i &= R Su e #1 8Rl |
14. 9DIOf |-
gemdl favmT g9 el & il ) wrae B TR dR FaTl 9uT $H AN e
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ded ¥ fafka uraem= orp @ |
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e TffeR grT fAfy T & Wl 1 99— R 9 a1 fRw e
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The 2™ July 2025
No. 11/Ni.-03-01/2025-1626--In exercise of the powers conferred under Proviso to
Article 309 of the Constitution of India, the Governor of Bihar, for appointment to the post of
School Librarian in the Secondary / Senior Secondary schools of the State and to regulate their
Service Conditions, hereby makes the following Rules:-
1. Short Title, Extent and Commencement:
(a) These Rules shall be called "Bihar School Librarian (Appointment, Transfer,
Disciplinary Proceedings and Service Conditions) Rules, 2025".
(b) It shall extend all over the State of Bihar.
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(c) It shall come into force from the date of publication in the Official Gazette.
2. Definitions: In these Rules, unless there is anything repugnant to the subject or
context-

(1)
(i1)
(iii)

(iv)

)

(vi)
(vii)

(viii)
(ix)
(x)
(xi)
(xii)

(xiii)

(xiv)

(xv)

(xvi)

"Government" means the Bihar Government;

"Administrative Department" means the Education Department;
"School" means Government, Nationalized, Project Girls and
Government Basic School managed and controlled by the Bihar
Government which shall also include all Upgraded / Newly Established
Senior Secondary School;

"Secondary School" means Government / Nationalized / Project Girls
Senior Secondary School / Newly Established Secondary School /
Upgraded Secondary School in which teaching up to class 10 is done;
"Senior Secondary School" means Government / Nationalized / Project
Girls Senior Secondary School / Newly Established Senior Secondary
School / Upgraded Senior Secondary School in which teaching up to class
12 is done;

"Zila Parishad" means Zila Parishad constituted under the Bihar
Panchayat Raj Act, 2006;

"Nagar Nikay" means autonomous institutions — Nagar Nigam, Nagar
Parishad and Nagar Panchayat for urban areas constituted under the
Bihar Municipal Act, 2007,

"Cadre" means cadre of School Librarian at District level under these
Rules;

"Appointing Authority" means District Education Officer of the
concerned district;

"Disciplinary Authority" means the authority competent for
appointment;

"Appellate Authority" means Regional Deputy Director of Education of
the concerned Division;

"School Librarian" means School Librarian appointed under these Rules
to manage the Library and maintain the books in the Secondary and
Senior Secondary Schools;

"Teacher earlier appointed under the Panchayati Raj institution and
Nagar Nikay institution" means teacher appointed under the Bihar Zila
Parishad Secondary and Senior Secondary Teacher (Appointment and
Service Conditions) Rules, 2006 (as amended from time to time), Bihar
Zila Parishad Secondary and Senior Secondary School Service
(Appointment, Promotion, Transfer, Disciplinary Proceedings and Service
Conditions) Rules, 2020, Bihar Nagar Nikay Secondary and Senior
Secondary Teacher (Appointment and Service Conditions) Rules, 2006
(as amended from time to time), Bihar Nagar Nikay Secondary and Senior
Secondary School Service (Appointment, Promotion, Transfer,
Disciplinary Proceedings and Service Conditions) Rules, 2020 and Bihar
School Elementary Teacher Rules, 2023 (as amended from time to time);
"University" means University constituted under Act or University
recognized by the University Grants Commission;

"Eligibility Test" means Eligibility Test conducted by Bihar School
Examination Board for School Librarian;

"Commission" means Bihar Public Service Commission;
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3. Structure of Cadre:

1) The structure of this cadre shall be as follows:
SI. No. Designation Post Level
01 School Librarian Basic Grade
(i1) This cadre shall be at the district level.
(ii1)) The sanctioned strength and pay-scale of various posts of this cadre shall be

as determined by the Government from time-to-time.

4.1 Minimum Eligibility for Appointment :

(i)
(i)

Should be a Citizen of India and a permanent resident of Bihar State.
Should possess a graduation degree with minimum 45% marks from a
recognized university. 05% relaxation in the minimum prescribed marks
shall be given to SC/ ST / EBC / BC/ PWD / Women and EWS category
(this relaxation shall be applicable only to residents of Bihar). Alim degree
awarded by Maulana Mazharul Haq Arabic and Persian University, Patna
/Bihar State Madarsa Education Board and Shastri degree awarded by
Kameshwar Singh Darbhanga Sanskrit University shall be considered as
equivalent to graduation.

(iii) Bachelor’s degree in Library Science awarded by a recognized university.
(iv) Passed the Eligibility test for School Librarian conducted by Bihar School

™)

Examination Board.

The minimum age for appointment as School Librarian shall be 21 years
on 1% of August of the appointing year and the maximum age for each
category shall be the same as notified by the State Government (General
Administration Department) from time to time. Relaxation of 10 years in
the upper age limit in the first transaction of appointment and Eligibility
test shall be given after the enactment of these Rules.

4.2 Process of appointment:

(1)
(i)

(iii)

(iv)

(v)
(vi)
(vii)

All posts of Basic Grade School Librarian shall be filled by direct
appointment.

The reservation category wise requisition shall be sent after calculation of
the vacant seats along with roaster clearance at the district level as per
requirement to the Commission for direct appointment to the post of
School Librarian by the Education Department.

The Commission shall advertise the number of vacant posts in relation to
the requisition received for direct appointment. The candidature of the
School Librarian-candidate shall be evaluated on the basis of the self-
declaration by the candidate in relation to qualification in the application
form advertised by the Commission.

Syllabus for examination shall be determined by the Commission in
consultation with the Administrative Department. The Commission shall
conduct examination as per the Syllabus determined, set question paper,
evaluate the answer sheets and publish the results.

The Commission shall determine the pattern of the examination for which
it may consult the Department as per requirement.

The discretion to fix cut-off marks for the examination shall vest with the
Commission.

Any candidate can appear maximum five times at an examination
conducted under these Rules.

(viii) Appointment shall be done in accordance with the recommendation on the

(ix)

basis of the examination conducted by the Commission.
The recommendation of the Commission shall not provide the right to be
appointed unless the Administrative Department after the verification of
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necessary certificates is satisfied that the candidate is appropriate for
appointment to the post of School Librarian from all aspects.

(x) It shall be the duty of the Appointing Authority that they shall get the
Educational and other certificates and other certificates necessarily
verified before issuing the Appointment letter. However, in the interest of
work, a provisional appointment letter may be issued and the certificates
may be verified within the time limit prescribed by the appointing
authority.

(xi) In case the certificate is found to be forged or incorrect, the appointment
shall be cancelled and recovery of the amount paid under the head of
salary etc. shall be done under the provisions of Bihar and Orissa Public
Demand Recovery Act, 1914 and also other appropriate legal action shall
be taken.

5. Reservation- The provisions for reservation implemented by the State
Government from time-to-time shall be applicable for appointment under these
Rules.

6. Probation Period- The probation period for School Librarian appointed by direct
recruitment shall be one year from the date of joining. In case the Probation
period is found to be not satisfactory, the probation period may be extended for
further one year. If the service is found to be not satisfactory even in the extended
period, then the Appointing Authority may dismiss such School Librarian after
giving him an opportunity of being heard.

7. Confirmation-

Confirmation in service shall be done after satisfactory completion of Probation
period and verification of Educational certificates etc.

8. Seniority- The seniority of employees appointed through direct appointment shall
be determined at district level as per merit list of the Commission.

9. Transfer- All these posts shall be transferable generally within the district. In
case there is a criminal case against the concerned employee or a case of financial
embezzlement against the employee has come to notice or if the educational
environment is negatively affected due to the concerned employee then the
appointing authority either itself or upon the recommendation of the concerned
Headmaster or the Officer of the Education department may transfer the
concerned School Librarian to another school from the administrative point of
view in the interest of the school. In special circumstances, inter-district transfer
may be done by the Director, Secondary Education.

10. Code of conduct:

(i)  To follow Government orders.

(i)  Maintain a healthy library environment.

(ii1))  Arriving school on time and convening the library on time.

(iv) Not to spoil the educational environment.

(v)  Not to disturb other teachers in teaching.

(vi) Not to behave indecently with female teachers / students.

(vil) Not to get involved in politics in favour of any particular political party.

(viii) Not to be involved in private tuition / coaching and other commercial
institutions.

(ix) Ensuring protection of child rights and not allowing children to be
harassed mentally and physically.

(x)  Not to consume any type of intoxicant.

(xi) To play an active role in eradicating social evils especially, child marriage
and dowry system.
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(xii)) To comply with the instructions given from time-to-time by the Bihar
School Examination Board for successfully conducting the annual
Secondary and Senior Secondary examination.

(xiii) Not to refuse to attend training as prescribed by the department.

(xiv) The provisions contained in Bihar Government Servants Code of
Conduct, 1976 (as amended from time-to-time) shall be applicable to the
School Librarian.

11. Disciplinary Proceeding-

a. The School Librarians of this cadre shall be subject to such disciplinary
actions for various acts of misconduct or misbehavior, as may be
determined by the appointing authority.

b. In particular, the appointing authority shall be competent to initiate
disciplinary proceedings against the School Librarian in the following
cases:

Not performing his / her duties / responsibilities;
Unauthorized absence from work;
Willful disobedience and indiscipline;
Not contributing in the educational environment of the school;
Cases of financial irregularity;
Lack of integrity in public life;
Being involved in any criminal case;
Violation of provisions of Bihar Government Servants Code of
Conduct, 1976;
i.  Any other matter which the disciplinary authority may consider.

c. Deemed suspension: A School Librarian of this cadre who has been in
judicial / police / civil custody for more than 48 hours shall be deemed to be
suspended and disciplinary authority shall pass such order.

d. The disciplinary authority may impose the following penalties on the
delinquent School Librarian:

A. Major punishment:
(i) Dismissal from service;
(il)) Compulsory retirement;
(ii1) Demotion to a lower post;
(iv) Demotion to a lower pay-scale;
(v) Withholding of increment(s) with cumulative effect.
B. Minor punishment:
(i) Censure;
(i1) Requiring to mark attendance in such manner and before such
authority for specified number of days;
(ii1)) Imposing financial penalty by way of deduction from salary not
exceeding 15 days;
(iv) Withholding of increment(s) with non-cumulative effect;
(v) Withholding promotion.

e. Procedure for initiating departmental proceedings: The departmental
proceedings against the School Librarian appointed under these Rules shall
be completed / conducted by the disciplinary authority as per the provisions
of the Bihar State School Teacher (Appointment, Transfer, Disciplinary
Proceedings and Service Conditions) Rules, 2023 (as amended from time-
to-time).

12. Appointment on Compassionate ground-
On death of a School Librarian during service, his dependent shall be able to
apply for appointment to the post of School Clerk/Parichari through the concerned
District Education Officer, in the same district in which the School Librarian was

PR e a0 o
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working. The appointment of School Clerk/ Parichari on compassionate grounds
shall be done as per the then prevailing policy and shall be subject to the required
qualification and vacancy.

13. Appeal-

The Regional Deputy Director of Education shall be empowered to decide after
hearing Appeals in relation to appointment under these Rules and Appeals in
matters related to service conditions of School Librarians working under these
Rules.

14. Miscellaneous- The Administrative Department may clarify any provision of
these Rules and remove difficulty arising in its implementation.

15. Residual matters- For matters regarding which specific provisions have not been
made in these Rules, the provisions contained in the relevant Code / Rules /
Resolutions / Instructions of the Government in respect of employees of
equivalent level shall apply.

16. Removal of difficulties- General or special directions may be issued from time-
to-time by the cadre controlling authority in consultation with the law department
for removal of difficulties arising in implementation of the provisions of these
Rules.

17. Power to relax- Where the State Government is of the opinion that it is
necessary or expedient to do so, any of the provisions of these Rules may be
relaxed by the Government for reasons to be recorded in writing.

18. Interpretation- If any doubt arises regarding interpretation of any provisions of
these Rules, a decision may be taken by the cadre controlling authority in
consultation with the General Administration Department.

By Order of the Governor of Bihar,
Dr. S. Siddharth,
Additional Chief Secretary.

afiers, afdarea Jevmem,
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